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CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

REPORTED DISCONTENTMENT AMONG HAND-
LQOM AND POWERLOOM WEAVERS IN UTTAR
PRADESH ON ACCOUNT OF HIGH YARN 

PRICE

SHRI NARS1NGH NARAIN PANDRY 
(Garakhpur): Sir, I call the attention of 
the Minister of Foreign Trade to the follow­
ing matter of urgent public importance and I 
request that he may make a statement 
thereon:

The reported discontentment among 
Inndloom and powerioom weavers 
in Uttar Pradesh on account of high 
yarn price, non-availability of finan­
cial assistance from nationalised 
banks and non-disposal of accumulated 
stock.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): Mr. Speaker, Sir, 
As a result of the short crop of indigenous 
cotton amounting to 53 lakh bales only in
1970-71. there was an acute shortage of cotton 
and abnormal rise in its prices. Conse­
quently, the prices of cotton yam increased 
during this period. The annual production of 
both cloth and yarn in 1970*71 were the lowest 
in 20 years. As handloom, powerioom and 
hosiery units found it difficult to obtain 
supplies of cotton yam at reasonable prices, 
a Yarn Pool Scheme was introduced in 
February, 1971, to alleviate to some extent the 
shortage of yarn felt by these sectors. The 
prices at which participating mills were required 
to self yam were the average of the 
prices of particular counts attained 
during October, November and December, 
1970. The responsibility for distribution of 
the yarn allocated under the Scheme rested 
with the State Governments, The scheme 
has been extended recently to cover the 
quarter March-May, 1972. Allocations for 
this quarter will be finalised shortly.

The Textile Commissioner has allotted 
1433 bales of hank yarn (for handlooms) 
and 4650 cases of cone yam (.for powerioom*?) 
to U. P. for the period from October* 1971, 
to February, 1972, under the Yam Pool 
Scheme. This allocation Is equivalent to 
90% of the State Government's demand for 
hank yarn and 86% of the demand for cone 
yarn. The above percentages were the 
highest for U. P , among all States. U. P. 
has accordingly been given a special treat­
ment during October-Decembe% 1971. 
Allocations for March-May, 1972. are still 
to be made. Discussions with representa­
tives of the Government of U. P. are being 
arranged, before finalising the allocation for 
this quarter.

Of late there has been some difficulty in 
the regular supply of staple fibre yarn to 
the weaung units and the prices in the 
market rose considerably. This has been 
mainlv due to the strike, for nearly 21 
months, in the pulp factory of M/s. Gwalior 
Rayons who arc the main suppliers of staple 
fibre. However, as a result of the efforts 
made by the Textile Commissioner, the Man- 
made Fibre Spinners Association, represent* 
ing the mills in Northern India, have entered 
into an agreement with the weavers asso­
ciations to supply 50% of their production 
at agreed prices. Under this arrangement, 
the Spinners Associa‘ion has p>aced at 
the disposal of the U.P. State Textile Corpo­
ration 3,500 bales per month of staple fibre 
yarn for distribution to weavers in U.P. 
The U.P. State Textile Corporation 
has already arranged to life the yarn allotted 
to them in the month of February, 1972. 
The Association has issued instructions to the 
mills regarding similar supplier during March, 
1972. These supplies are in addition to those 
being made by the mills through the normal 
trade channels at market prices. The 
quantity of 3 500 bale< has bee*' arrived a*, on 
the basis of 50% of the supplies notmally 
made to the weavers in U.P. by the mills. 
The U.P Government have stated that their 
requirements are about 11,000 bales per 
month. The question of assessing their exact 
requirements and anangmg additional sup* 
plies is being considered, in consultation with 
the State Government and the Spinners 
Association.

As regard sanction of institutional finance 
for the development of the handloom indut*




